RAILWAYS.

. ACT No. XVIII. OF 1854.

[Received assent of G. G. on the 12th August, 1854.

* 1. Fares must be pre-paid. Traveller to be furnished with ticket which he
must shew on demand and give up at end of journey, or pay fare.
. 2. Tickets for intermediate stations lo be given back if insufficient voom,

Persons going furthest to have priority, except officers, &c., on duty.

3. Fraud on Company by evasion or attempt at evasion of fave to be subject
to fine of Rupees 50,

4, ‘I'ravellers entering or getling cmt o/' carriage tn motion, &c. &e. to be
liable to fine,

5, Person riding or attempting to ride on locomotive, §c. liable to fine.

6. Person smoking on premises or in carriage liable to fine.

7. Person in state of intoxicalion in carriage, or commilling any nuisance
&e. liable to fine.

8. Male person without excuse entering carriage or apariment appraopriated
to female liable to fine.

9, 10. Railway Company not answerable for luggage unless booked sepa-
rately, nor (10) for certain valuable articles specified unless value be declared, §e.

11.  Ewxcept for articles whose value must be declared, Company to be liable
Jor gross negligence or misconduct, nolwithstandiny il may have given notice, §e.
2o the contrary.

12.  Company may sell goods for unpaid charges upon them.

13, 14. Company entitled lo demand a descripiion in writing of number and
quantity of goods brought to be carried, and (14) if such description is refused
or a false one given a fine is tncurred.

15.  Company not bound to carry goods of a dangerous nature, and such goods
to be marked as such outside, &c.

16, 17, 18.  Person wilfully obstructing, de. any officer of the Company
in the discharge of his duty ; or (17) trespassing on the Raihway, &c. or (18)
wilfully riding, leading or driving any animal on or across the Railway, liable
10 be fined. =

19. Regulates crossings of the railway on any public road.

20. Railway to be fenced.

2], For animal lrespassing on railway owner to be fined rupees ten.

22. Provides a penalty for specified injuries to railway carriage, &c.

23.  Provides penalty for opening and using private gales on reilway when
engine is approaching and for not fastening such gates.



24.  Unknown person committing offences may be apprehended and detained
until he can be taken before a Magistrate, '
25; 26, 27. Provides penalty for acts or omissions likely to endanger pas-

sengers, and (26) a higher penalty if the act or omission is by a servant of the -

. Company, and (27) a penalty for being tn a state of intozication on duty.

28, Provides penalty for rashly or negligently doing any act likely to en-
danger the sufety of pussengers. .

29. Defines the obligation of railway servants, =

30. Offences punishable by all Js. P. and Mayisirates, though commitied
out of jurisdiction.

31. Coyuviction to be gquashed only on the merits as they appear on the depo-
sitions, &ec. :

39, 33. Magistrates may refer cases punishable by fine to assistants and de-
puties ; who (33) may be authorized by local governmnent to take cognizance with-
out reference from the Magistrate, de,

34, Fines to be recovered by distress and sale of goods and chattels, §ec.

35, Gives jurisdiction in Madras totheads of district police and ameens, and
in Bombay to district or joint police officéers, §c. over offences not punishable
with more than 20 rupees. "

36. Payment of fares enforceable us fines, Aol

37. Ior certain offences persons may be apprehended by servants of - It. Conis
pany without warrant, §e.
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38. Interprets words, *« Mugistrate,” « fine,” &e:

39. Repeals Acts 3 and 12, of 1853.

40. Al Indian Railways to be within the Aet.

41, 42. R. Co. {0 »
require a return of accidents.

43. Act and Rules to be fived up at stations in English
Languages. :

An Act relating to Railways in India,
Whereas it is expedient, that all Railways, which have been
v s

or shall be (;pened by any Railway Company,
: under the superintendence and control of
the East India Company, for the public conveyance of passen-

gers or goods in any part of the territories in the possession and
under the Government of the said Company,. should be subjeét
to the same regulations; It is enacted as follows :—

Preamble,

eport, serious accidents to Government, whick (42) may

and Vernacular




———— v s

I. No person shall enter any carriage used on any such Rail-
way, for the purpose of travelling therein
. ' without having first paid his fare, and ob:
tained a ticket. Every person desirous of travelling on such
Railway shall, upon payment of his fare, be furnished withc
ticket, specifying the class of carriage and the distance for whicla
the fare has been /paid, and shall, when required, show his tick :
Passenger tickets to be O any servant of any said Company dulet
givenupon demand, o1 thorized to examine the same, and sh lj;
deliver up such ticket upon demand, to any of the,Compana's
servants duly authorized to collect tickets. Any person not 30-
ducing or delivering up his ticket, as aforesaid, shall be liablz to
. pay the fare from the place whence the

train originally started, unless h
: e can pro
that he has travelled a less distance only, in which case he psh:l‘;

be liable to pay the fare only from the place whence he has
travelled. .

1L At theintermediate Stations, the fares shall be deemed to
be accept ol i
p— fm_ bl l;ﬁ» an;I the tickets furnished only
tions, fares and tickets ) condition : 1 X
i oy l o tnif there be room in the
train for which the tickets shall be furnished
In case there shall not be room for all the passengers to whom
tickets shall have been furnished, those who shall have obtained
tickets for the longest distance shall have the preference; and
g

Fares to be pre-paid.

! Penalty.

those who shall have obtained tickets for the same distance shall
have the preference according to the order in which they shall
have received their tickets. Provided that all Officers and troops

of Her Majesty, or of the Kast India

o Company, on dutfy, and all other persons
on the business of the East India Company, who, by virtue of
any contract with the East India Company, shall be entitled to
be conveyed on such Railway in preference to, or in priority over
the public, shall be entitled to such preference and priority with-
out reference to the distance for which, or the order in which

they shall have received their tickets.



II1. Any person who shall defraud or attempt to defraud any
such Railway Company, by travelling, or
Penalty for fraud. . .
attempting to travel, upon such Railway,
without having previously paid his fare; or by riding in or upon
a carriage of a higher class than that for which he shall have paid
his fare; or by continuing his journey in or upon any of the
carriages of the Company beyond the place for which he shall
have paid his fare, without previously paying the fare for the
additional distance, and with intent to avoid payment thereof; or
who shall knowingly and wilfully refuse or neglect, on arriving at
the point to which he shall have paid his fare, to quit such car_
riage; or who shall, in any other manner whatever, attem'pt to
evade the payment of his fare, shall be liable to a fine not exceed-
ing fifty rupees for each offence. :
1V. Any passenger, who shall get into or upon, or attempt to
Fino for antering car- g€t into or upon, or shall quit or attempt
riage in mokion, to quit any carriage upon any such Railway,
while such carriage is iu motion; or who shall ride or attempt to
ride upon any such Railway, on the steps, or any other part of a
carriage, except on those parts which ave
intended for the accommodation of pass‘en-'
gers, shall be liable to a fine not exceeding twenty rupees for
each offence.

Or riding on the steps. .

V. Any person other than the engine-man, and fire-man, and
assistant fire-man, if any, who, without the

Fine for riding on en- ' . b T A

gine, tendor, or Inggage.  special licence of the Superintendent of

g Locomotives, shall ride or attempt to ride
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upon any locomotive, engine or tender upon any such Railway;
and any person other than the guard or breaksmen, who,
without such licence as aforesaid, shall ride or attempt to ride
upon such Railway, in or upon any luggage-van or goods-waggon,
or other vehicle not appropriated to the carriage of passengers,
shall be liable toa fine not exceeding twenty rupees for each
offence.
VI. If any person shall smoke, either on the premises, or in
or upon any of the carriages belonging t,
any such Railway Company except in places
or carriages which may be especially provided for the purpose,
he shall be liable to a fine not exceeding twenty rupees for each of-
fence; and if any person persist in infringing this regulation after
being warned to desist by any of the servants of the Company,
such persou, in addition to incurring the liability above-mentioned,
may be removed by any of the servants of the Company from
any such carriage, and from the premises of thc Company, and
shall forfeit his fare.
VII. Any person who shall be in a state of intoxicatlion, or
'Pena]tyfor intoxication Shall commit any nuisance or act of inde-
OF: NS0, cency in any Railway carriage, or upon any
part of the premises of any such Railway Company; or who
shall wilfully and without lawful excuse interfere with the comfort
of any passenger on such Railway, shall be liable to a fine not
exceeding twenty rupees; and in addition ‘to such liability the
offender may be removed by any ot the servants of the Company
from any such carriage, and also from the premises of the Com-
pany, and shall forfeit his fare.
- VIII. If any special carriage, or purtion of a carriage, or any
Penalty for éntering private room or apartment, shall be pro-
private room or earriage.  yided by any such Railway Company for the
exclusive use of females, any male person, who without lawful
excuse shall enter such carriage, or portion of a carriage, or any
such room or apartment, knowing the same to be exclusively
appropuated as aforesaid; or shall remain therein after having
been informed of its exclusive appr opriation, shall be liable to a
“fine not exceeding one hundred rupees, and may be removed
therefrom, and also from the- premises of the- Company, by any
of the servants of the Company, and shall forfeit his fare.

Smoking prohibited,



+.1X.. No such Railway Company shall in any case be answer-
* No liability for passen- able for loss or injury to any passengers’
gora’ luggage. luggage unless it shall have been booked
and seperately paid for.
X. No such Railway Company shall in any case be answer-
able for loss orinjury to any gold or silver,
- No liability for loss of 3 .
gold, silver, &c. unlessin  coined or uncoined,manufactured or unmanu-
the casze of spacial engage- P .
ment. factured, or any precious stones, jewellery,
watches, clocks or time-pieces of any de-
scription, trinkets, Government securities, bills of exchange,
promissory notes, Bank-notes, orders or other securities for pay-
ment of money, Government stamp paper, postage stamps, maps,
writings, title-deeds, paintings, engravings, pictures, plated arti-
cels, glass, china, silks in a manufactured or unmanufactured state,
and wether wrought up or not wrought up with other materials,
shawls, lace, or any of them contained in any parcel or package
which ghall have been delivered to such Railway Company, cither
to be carried for hire or to accompany the person of any passen-
ger, unless the value and nature of such articles shall have been
declared by the person or persons sending or delivering the same,
and an increased charge for the safe conveyance of the samec
‘shall have been accepted by somc person specially authorized
to enter into such engagements on behalf of the said Railway
Company.
XI. The liability of such Railway Company for loss or injury
: . to any articles or goods to be carried by
Public notice or private . .
E(;}ri\:.;t.wt not to limit lia- them other than those specially provided
; for by this Act shall not be deemed or con-
strued to be limited or in any wise affected by any public notice
given, or any private contract made by them ; but such Railway
Company shall be answerable for such loss or injury when it
shall have been caused by gross negligence or misconduct on the
part of their agents or servants,
X11. If any person shall fail to pay on demand any sum due

to any such Railway Company for the con-

. t 2 z
Remg? i’hfé’f,;’ﬁ?agc‘i'r""“ veyance of any goods, it shall be lawful for

goods. the Company to detain all or any part of
auch goods, or, if the same shall have been removed from the

premises of the Company, any other goods of such person which
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shall then be on their premises; or shall thereafter come into
their possession; and also to sell by public auction sufficient of
such goods to realize the sum payable as aforesaid, and all
charges and expenses of such detention and sale, and out of the
proceeds of the sale, to retain the sum so payable, together with
the charges and expenses aforesaid, rendering the overplus, if
any, of the money arising by such sale, and such of the goods
as shall remain unsold to the person entitled thereto; or the
Company may recover any such sum by action at law.
XIII. The owner or person having the care of any goods
Written account of goods  Which shall have been carried upon any such
to be given on demand.  Railway. or shall be brought on to the pre-
mises of any such Railway Company for the purpose of being
carried on the Railway, shall, on demand by any servant of the
Company appointed to receive goods to be carried on that part of
the Railway on which such goods shall have been carried, or shall
be ahout to be carried, deliver to such servant an exact account in
writing signed by him of the number or quantity and description
of such goods.
XIV. If any such owner or-person as aforesaid shall wilfully
Penalty for false fail to give such account to such servant of
RBoounk the Company, or if he shall wilfully give a
false account thereof, he shall, for every such offence, be liable to
a fine not exceeding fifty rupees for every ton of goods, or for any
parcel exceeding one hundred weight; and to a fine not exceeding
twenty rupees for any quantity of goods less than a ton or for
any ‘parcel less than one hundred weight.
‘XV. No person shall carry upon any such Railway any dan-
Carriage of goods of a GETOUS goods, or be entitled to require any
dangerous nature. such Railway Company to carry upon such
Railway any luggage or goods which, in the judgment of the
Company or any of their servants, shall be of a dangerous nature;
and if any person shall carry upon such Railway any dangerous
goods, or shall deliver to such Railway Company any such goods
for the purpose of being carried upon such Railway, without dis-
tinctly marking their nature on the outside of the package con-
taining the same, or otherwise giving notice in writing of the
naturé thereof to the book-keeper or other servant of the Com-




pany to whom the same shall be delivered for the purpose of
being so carried, he shall be liable to a fine not exceeding two
hundred rupees for every sucli offence; and it shall be lawful for
any such Company or any of their servants to refuse to carry any
luggage or parcel that they may suspect to contain goods of a
dangerous nature,and to require the same to be opened to ascer-
tain the fact previously to carrying the samej and’in case any
such luggage or parcel shall be received by the Company for the
purpose of being carried on the Railway, it shall be lawful for the
Company or any of their servants to stop the transit thereof,
until they shall be satisfied as to the nature of the contents of
the baggage or parcel.

XVI. Any person who shall wilfully obstruct or impede any

Penalty for obstructing  Officer or servant of the Company in the

nervasis fahis day. discharge of his duty on such Railway or

any of the works, stations, or premises connected therewith,
shall be liable to a fine not exceeding fifty rupees.
XVIL Any person who shall trespass upon any such Rallway,
or upon any of the lands, stations, or other
Penalty for trespass, S . .
- premises belonging to the Company, shall
be liable to a fine not exceeding twenty rupees; and if any such
person shall refuse to leave such Railway or premises on being
requested to do so by any officer or servant of the Company, or
by any other person on behalf of the Company, he shall be liable
to a fine not exceeding fifty rupees, and may be immediately re-
moved from such Railway or premises by such officer, servant, or
other person as aforesaid.
XVIIL. Any person who shall wilfully ride, lead, or duve
' _ upon or across any such Railway, any animal,
Penalty for driving an e " 2 .
animal upon or acress except in directly crossing the said Railway
o at any road or place appointed for that pur-
pose, at a time at which he shall be lawfully authorized so to do,
shall be liable to a fine not exceeding fifty rupees for each
offence.
X1X. If the Railway cross auy public carriage road on a
Precaution if Railway level, the Railway Company shall erect, and
orosses road. at all times maintain good and efficient gates,

cither across the Railway, or across the road on each side of the
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Railway where the same shall communicate with the road, and
shall employ proper persons to open and shut such gates; if such
gates be across the road, they shall be kept constantly ctosed,
except during the time when horses, cattle, carts, or carriages
passing along the same shall have to cross the Railway, and the
gates shall be of such dimensions and so constructed as when
closed to fence in the Railway, and prevent cattle or horses
passing along the road from entering upon the Railway. If
the gates be across the Railway they shall be kept' closed, ex-
cept when engines or carriages passing along the Railway shall
have occasion to cross the road, and shall be of such dimensions
and so constructed as when open to fence in the Railway, and
prevent cattle, carriages, or passenger from entering upon the
Railway. Provided that it shall be lawful
for the local Government in any case to
order that the gates shall be across the Railway as the Govern-
ment may think fit, and in such case the gates shall be erected,
maintained, and closed accordingly. If any Railway Company
shall wilfully fail to comply with the provi-
sion of this Section, they shall forfeit a sum

Proviso.

Penalty.

not exceeding two hundred rupees for each offence, and any Ma-.

gistrate or Justice of the Peace may, in case any such gates be
not erected or maintained, order the Company to erect and main-
tain the same withina time to be specified in the ovder, and in
case of wilful failure on the part of the Railway Company to
comply with such order, they shall be liable to a fine not exceed-
ing two hundred rupees for every day that they shall wilfully fail
so to do.
XX. Every such Railway Company shall be bound to erect
. and maintain good and sufficient fences on
fgl:ﬁ:;‘%’o:ohb:tf?:::&g; each side of their Railway; or, failing
s therein, shall be liable to a fine not exceed-
ing fifty rupees for every offence; and it shall be lawful for a
Magistrate or Justice of the Peace to order the Company to
erect or repair any such fence within a time to be specified in the
order, and upon failure of the Company to comply with such
order, they shall be liable to a fine not exceeding fifty rupees for

every day that they fail so to do.
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XXI. The owner of any animal which shall trespass or
stray upon any such Railway, or upon any
Liabiliby {’fc,?[,‘i'l‘ifn‘}f sni-  lands belonging to such Railway Company,
except for want of the erection or main-
tenance of any fence or gate which the Company is bound to
erect and maintain, shall be liable to a fine not exceeding ten
rupees for each animal; and it shall be lawful for the Company>
or any of their servants, to take or drive every animal which
shall be found so trespassing to the nearest Police Station, there
to be detained until the highest amount of fine incurred by such
trespass and the expense of feeding and keeping the animal be
paid, or until a Magistrate shall otherwise order. A Magistrate
may, upon proof of the trespass, cause such animal to be sold
by public auction, and the proceeds of the sale, after deducting
therefrom such fine or such a sum, not exceeding ten rupecs for
each animal, as the Magistrate shall award to be paid in lien
of the fine to which the owner is hereby made liable, and such
further sum as the Magistrate shall order to be paid for the
expenses of detaining, feeding, and selling such animal, shall be
returned to the owner of the animal on demand.
XXII. Any person who shall unlawfully and willfully remove
‘ or deface the number plates, or remove or
i rfgi';;';{“&“’ car-  extinguish any lamp on any carriage belong-
ing to any such Railway Company ; or shall
wilfully or negligently damage or injure any -carriage, engine,
waggon, truck, warehouse, building, machine, fence, or any
other matter or thing belonging to such Railway Company, shall
be liable to a fine not exceeding fifty rupees.
XXIII. If any person for whose use or accommodation any
. gate shall have been set up by any such
p;f;’;};fl;‘?;l:‘lm'i‘;ggg‘:{‘;::t Railway Company on either side of such
Railway, or any other person, shall open
such gate, or pass or attempt to pass, or drive or attempt to
drive any carriage, cattle, or other animal or thing across the
said Railway at a time when any engine or train approaching
along the same shall be in sight; or shall at any time omit to
shut and fasten such gate, as soon as he and any carriage, cattle,
or other animal or thing under his charge shall have passed




through the same, he shall be liable to a fine not exceeding fifty
rupees.
XXIV. If any person shall commit any offence hereby made
punishable by fine, and the name and
Oﬂe"d‘"hmi‘; d‘_"’ appre-  gddress of such person shall be unknown,
or there be reason to believe that the offen-
der will abscond, any officer or servant of the Company, or any
police officer, or other person whom such officer or servant may
call to his aid, may, without any warrant or written authority,
lawfully apprehend and detain such offender until he can be
taken before a Magistrate or other officer having jurisdiction over
the offence, or shall give sufficient security for his appearance
before such Magistrate or other officer, or shall be otherwise
discharged by due course of law.
XXV. Whoever shall wilfully do any act, or shall wilfully
Poiially foi wilkilnst s f)mit t(.» do what he is legall)f bound to do,
gzms;;zl_.vndangering » intending by such act or omission to cause,
or knowing that he is thereby likely to
cause the safety of any person travelling or being upon any such
Railway to be endangered, shall be liable to be transported be-
yond sea for the term of his life, or to be imprisoned, with or
without hard labour, for any term not exceedeng seven years,
XXVI. If any officer or servant of such Railway Company
shall wilfully do any act which he is legally
Penalty for wilful act or e » .
omission in a Railway of- prolnbxted fror.n doing, or shall w.‘llfully or
X negligently omit to do what he is legally
bound to do, and if, in consequence of such act or omission, the
safety of any person travelling or being upon such Railway. shall
be endangered, such officer or servant shall be liable to be im-
prisoned, with or without hard labour, for any term not exceed-
ing three years, or to fine, or to both.
XXVII. Any officer or servant of such Railway Company,
' who shall be in a state of intoxication whilst
oriigﬂtg i‘iﬁﬂf}“ﬁ‘;‘r‘{‘;’ﬁ? auctally employed upon the Railway, or
ey Seer, any of the works connected therewith, in
the discharge of any'duty, and any officer or servant of such
Company, who negligently shall omit to perform his duty, or
shall perform the same in an improper manner, shall be liable to
a fine not exceeding fifty rupees; and if the duty in any of the




cases in this Section above-mentioned be such that the omission
or negligent performance thereof would be likely to endanger the
safety of any person travelling or being upon such Railway, sucl
officer or servant shall, on conviction before a Magistrate, be lia-
ble to imprisonment, with or without hard labour, for a term not
exceeding one year, or to fine, or to both.
XXVIIL  Tfany person shall rashly or negligently, and with-
Peualty for an actnot OUt lawful excuse, do any act which shall be
wilfal, likely to endanger the safety of any person
travelling or being upon such Railway, he shall, upon conviection
before a Magistrate, be liable to imprisonment, with or without
hard labour, for a term not exceeding one year, or to fine, or to
both.
XXIX. In the construction of this Act, every officer and ser-
Rule of Construction of vant of such Railway Company shall be
s Ak deemed to be legally bound to do every thing
necessary for, or conducive to the safety of the pulie, which he
shall be required to do by any Regulation which shall be made by
the Company, and allowed by the Governor General of India in
Council, and of which Regulation such officer or servant shall
have notice; and-every such officer and servant shall be deemed
to be legally prohibited from doing every act which shall be like-
ly to cause danger, and which by any such Regulation he shall
be prohibited from doing; and every person employed by or on
behalf of such Railway Company to do any act upon the Rail-
way, shall be deemed to be a servant of the Company.
XXX. Any person, whether a European British subject or
. not, who shall be guilty of any offence, for
J‘}:ﬁ‘:"gz“ tgfﬁﬂf‘!ﬁs' which, according to the provisions of this

Act, he shall be liable to a fine only, shall
be punishable for such offence by any Justice of the Peace for

any of the Presidency Towns of Calcutta, Madras and Bombay,
Magistrate, Joint Magistrate, or person lawfully exercising the
powers of a Magistrate, whether the offence shall have been
committed within the local limits of the jurisdiction of such
officer or not, and any person hereby made punishable by 8

Justice of the Peace, shall be punishable upon summary con-

ot
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vICUION.

XXX1 No conviction, ovier, or judgment of any Justice of




the Peace shall be quashed for error of form
Conviction to be quash.
22“0"11033?3 gnly—formof or procedure, but only on the merits; and
it shall not be necessary to state on the
face of the conviction, order, or judgmemt, the evidence on which
it proceeds; but the depositions taken, or a copy of them, shall
be returned with the conviction, order, or judgment, in obedience
to any writ of certiorari, and if no jurisdiction appears on the
face of the conviction, order, or judgment, but the depositions
taken supply that defect, the conviction, order, or judgment
shall be aided by what so appears in such depositions.
XXXII. A Magistrate may refer for trial and decision any
charge of an offence hereby made punish-
cai‘i“‘&“"i‘,ﬁ°z\§?x§2’w‘£°‘2$ able by fine only to any of his Assistants,
Dopety- or to any Deputy Magistrate lawfully
appointed to exercise the powers of a covenanted assistant, and
in such case every such Assistant or Deputy Magistrate may
exercise all the powers vested in a Magistrate, subject to all the
rules applicable to criminal cases deputed to such Assistants or
Deputy Magistrate, acting judicially.
XXXIII. The Local Government may give general authority
Local Government may  £O any such Assistant or Deputy Magistrate
authorlze Assistant, & ¢, exercise, without reference by a Magis-
trate, any of the powers which they are hereby rendered compe-
tent to exercise upon reference by a Magistrate, subject to appeal
to the Magistrate from any conviction by such Assistant or
Deputy Magistrate, within one month from the date of conviction.
Provided that a Magistrate may at any time
; call from any of his Assistants, or from
- any Deputy Magistrate subordinate to him, any case pending
before such Assistant or Deputy Magistrate.
XXXIV. All fines imposed under the authority of this Act
Fines how bo be for offences punishable by fine only by any
recovered. Justice of the Peace, Magistrate, Joint
Mayistrate, or person lawfully exercising the powers of a Magis-
_trate, or by any Assistant to a Magistrate, or Deputy Magistrate,
may in case of non-payment thereof, be levied by distress and
sale of the goods and chattels of the offender, by warrant under
the hand of any of the above-named officers; and in case any
sueh fine shall not be forthwith paid, any such officer may order

Proviso.

»




the offender to be apprehended and detained in safe custody
until the return can be conveniently made to such warrant of
distress, unless the offender shall give security to the satisfaction
of such officer for his appearance at such place and time as shall
be appointed for the return of the warrant of distress, and such
officer may take such security by way of recognizance or other-
wise; and if upon the return of such warrant it shall appear
that no sufficient distress can be had whereon to levy such fine,
and the same shall not be forthwith paid, or in case it shall ap-
pear to the satisfaction of such officer, by the confession of the
offender or otherwise, that he has not sufficient goods and chat-
tels whereupon such fine or sum of money could be levied if a
warrant of distress were issued, any such officer may, by warrant
under his hand, commit the offender to prison, there to be im-
prisoned only, or to be imprisoned and kept to hard labour,
according to the discretion of such officer, for any term not
exceeding two calendar months when the amount of the fine
shall not exceed fifty rupees, and for any term not exceeding four
calendar months when the amount shall not exceed one hundred
rupees, and for any term not exceeding six calendar months in
any other case, the commitment to be determinable in each of the
cases aforesaid on payment of the amount.
XXXV. The heads of district police and ameens of police
: in the Presidency of Madras, and district
Jurisdiction in tho Ma- & . , 3
dras and Bombay Presic or joint police officers in the Presidency of
dencies, .

Bombay, may punish, to the extent of the
powers conferred upon them respectively in petty offences, any of-
fence hereby made punishable by fine not exceeding twenty
rupees.

XXXVI. Payment of any fare to which any passenger not
fubning vayment G producing or delivering up his ticket shall

fare by passenger not pro-  be liable under Section I. of this Act,
ducing tickot.

may be enforced in the same manner as
any fine imposed by this Act.

- XXXVII. Every person who shall be guilty of any offence

Apprebension of  mentioned inSections XX V. XX VL. XXVIL

ofuidecs; and XXVIIL, of this Act, may be law-

fully apprebended without any warrant or written authority, by

any servant or officer of the Company, or by any other person
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whom such officer or servant shall call to his aid, or by any
police officer of such grade, as-shall by any law in force for the
time being be entrusted in any case with the power of arrest
without a warrant; and every person so apprehended shall,
with all convenient despatch, be carried and conveyed before a
Magistrate or Justice of the Peace, or other officer lawfully
authorized to punish the offender or to commit him for trial.

XXXVIIL. In the construction of this Act, unless where a
contrary intention appears from the con-
text, the word “ Magistrate,” shall include
a Joint Magistrate, and any person lawfully exercising the
powers of a Magistrate; words in the singular number shall
include the plural; words in the plural shall include the singu-
lar: and words in the masculine gender shall include the femi-
nine; and the word *fine” shall include a sum of money due
upon a forfeited recognizance.

XXXIX. Acts No. IIL of 1853 and No. XII. of 1853, are
hereby repealed, except as to acts done,
offences committed, and liabilities incurred
before the passing of this Act.

XL. Every Railway within the said territories, used for the

public conveyance of passengers or goods,

A'll) J"'vt}fr:n“tt‘;wx:  shall, until the contrary be proved, be pre-

sumed to be a Railway within the meaning
of this Act, and every Company to whom any such Railway
shall belong, shall, until the contrary be proved, be presumed
to be a Railway Company within the meaning of this Act.

XLI. Every such Railway Company shall, within forty-eight
hours after the occurrence upon the Rail-
way belonging to such Company of any
accident attended with serious personal
injury, give notice thereof to the local Gevernment; and if any
such Company omit to give such notice, they shall forfeit the
sum of fifty rupees for every day during which the omission to
give the same shall continue.

XLII. The Local Government may order and direct any such

R Railway Company ‘to n}akc up: and deliver
require o return of accel- (o them a return of serious accidents occur-
deats, . . . R

ring in the course of the public traflic upon

Construction,

Acts Repealed.

Penalty for omitling to
report aceident,

......




the Railway belonging to such Company, whether attended with
personal injury or not, in such form and manner as the Govern-
ment shall deem necessary and require for their information with
a view to the public safety; and if any such returns shall not
be so delivered within fourteen days after the same shall have
been required, every such Company shall forfeit the sum of fifty
rupees for every day during which the said
Company shall neglect to deliver the same.

XLIII. A copy of this Act, and of the General Regulations,

, _ Time-Tables, and Tariff of charges, which
Aciath bo shownat Ra. shall from time to time be published by
way Stations, . a ¢

any Railway Company, with the sanction

of the Local Government, shall be exhibited in some conspicuous
place at each Station of every Railway, so that they may be
easily seen and read ; and all such documents shall be so exhibit-
ed in English and in the Vernacular language of the district in
which the Station is situate, and in such other language, if- any,
as shall be required by order of the Local Government.

Penalty.




